O
CENTRAL ADMINISTRATIVE TRIBUNAL \V
PRINCIPAL BENCH
NEW DELHI o

R.A. No.40/1993

in ‘
0.A, No,1248/1987, Date of decision: February 12, 1993,
OMKAR SINGH csn Petitioner,
| Vs .

UNION OF INDIA & ANCTHER 4. Respondents .

8Y CIRCULATIONGS

The Origiral Application having been filed on
26.8.1987, the petitioner prayed for a dirsction to the
respondents to reqularise his services on the ground
that he has been uorking ‘continucusly and uninterruptedly
in the office of the reSpondent Mo .2 and had completed
more than 240 dé?s in a year. We examined thi; case of
the petitioner an the basis of the matarial placed
before us and the stand taken in the plesadings. us held
that the petitionsr had not placed any sgtisfactcry
material in support of his gasé that he uas engaqged for
more than 240 days in a calendar year, The said finding

_ o
s based on consideration of the relsvant material, does

not suffar from any error apparent on the face of the record
justifying revisw. The pstitioner not having amended
the peEiti0n, the question of ccnsidering the facts
subsequent tg the filing of the application doss not arise.,
The petitioner has alseo not mads out alcase for review

W/on the ground of discovery of neu and important material
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which he could not produce earlisr in spite of diligent
efforts made by him, Henca, we see no good ground for
review, The Review Application is accordingly dismissed,
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